FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
JBF INDUSTRIES LIMITED OPERATING IN POLYESTER CHIPS, POLYESTER
YARN AND PROCESSED YARN AT [NO UNIT AT PRESENT]

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SN - RELEVANT PARTICULARS

1. Name of the corporate debtor along with PAN & JBF INDUSTRIES LIM]TED
CIN/ LLP No. PAN : AAACI2575])

CIN : L99999DN1982PLC000128

2. | Address of the registered office B2-04, TIRUPATI RESIDENCY,

Silvassa, Dadar & Nagar, Haveli,
PIN: 396230

3. | URL of website https://jbfindustries.co.in/

4. | Details of place where majority of fixed assets | NA
are located

5. | Installed capacity of main products/ services No manufacturing unit

6. | Quantity and value of main products/ services | Nil
sold in last financial year

7. { Number of employees/ workmen 6 (Six)

8. | Further details including last available financial | Last available audited financial
statements (with schedules) of two years, lists of | statements is for FY 2022-2023
creditors are available at URL: only. Further details are available

at: https:/jbfindustries.co.in/

9. | Eligibility for resolution applicants under section | https://jbfindustries.co.in/.
25(2)(h) of the Code is available at URL: The same may be obtained

through mail at
cirp.|bfiegmail. com
10. | Last date for receipt of expression of interest 19.05.2024
11. | Date of issue of provisional list of prospective | 29.05.2024
resolution applicants
12. | Last date for submission of objections to | 03.06.2024
provisional list
13. | Date of issue of final list of prospective | 13.06.2024
resolution applicants
14. | Date of issuc of information memorandum, | 16.06.2024
evaluation matrix and requestfor resolution plans
to prospective resolution applicants
15. | Last date for submission of resolution plans 16.07.2024
16. | Process email id to submit Expression of Interest

cirp.jbfi@gmail.com

- lBBIIlPA 001 N
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201920/ 2

B1506, Avenue 2, Sunteck City, Goregaon West

Mumbai 400104
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Mangalore Refinery and Petrochemicals Limited

(A Govt. of India Enterprise and A Subsidiary of ONGC Limited)
CIN - L23209KA1988G01008959
Regd. Office: Mudapadav, Kuthethoor P.O., Via Katipalla, Mangaluru - 575 030, Karnataka.

EXTRACT OF FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2024

(All amounts are in < in Crore unless otherwise stated)

LiFE

Lifestyle for
Environment

&7

STANDALONE CONSOLIDATED
SL. Quarter Ended Year Ended Quarter Ended Year Ended
NO. PARTICULARS 31.03.2024 | 31032023 | 31.032024 | 31.03.2023 | 31.03.2024 | 31.03.2023 | 31.03.2024 | 31.03.2023
Audited | Audited | Audited | Audited | Audited | Audited | Audited | Audited
1 | Total Income from Operations 29,190.05 | 2940149 [ 1,05223.28 | 1,24,736.03| 29,190.05| 29,401.49 | 1,05,223.28 |1,24,736.03
2 | Net Profit/ (Loss) for the period (before Tax and 1,774.21 | 295003 | 552970 42338 1,775.87| 295540 553082| 4,253.39
Exceptional items)
3 | Net Profit/ (Loss) for the period before tax (after 1,765.92 | 295003 | s55241|  423888| 1,767.58|  295540| 552253 4,255.89
Exceptional items)
4 | Net Profit/ (Loss) for the period after tax (after 113684 | 190798 | 359593|  263839| 1,138.50| 191335| 350705 2,655.40
Exceptional items)
5 ;‘ﬁ'lt(‘;o(mzﬁgﬂﬁz ';:ﬁg:fé?{;f;ffggg ([)?ﬁg:pr's'”g 113262 | 190457|  359091| 263734| 1,03431| 190979 | 359206 265419
Comprehensive Income (after tax)]
6 | Paid up Equity Share Capital (Face Value of ¥ 10/- each) | 1,752.60 1,752.60 175260 175260 1,752.60| 175260 | 175260 | 1,752.60
7 | Reserves (excluding Revaluation Reserve) 11,498.82 8,081.99 1152985| 8,111.86
8 | Securities Premium Account 346.39 346.39 346.39 346.39 346.39 346.39 346.39 346.39
9 | Net Worth 13,251.48 9,834.65 13,251.48 9,834.65 | 13,282.51 9,864.52 | 13,282.51 9,864.52
10 | Outstanding Debt 12,451.75 16,707.37 12,451.75 16,707.37 | 12,451.75 16,707.37 | 12451.75| 16,707.37
11| Debt Equity Ratio [No. of Times] 0.94 170 0.94 170 0.94 1.69 0.94 1.69
12| Earnings Per Share (EPS) (Face value of ¥ 10/- each)
(for continuing operations) (not annualised)
a) Basic ) 6.49 10.89 20.52 15.05 6.50 10.92 20.52 15.15
b) Diluted ) 6.49 10.89 20.52 15.05 6.50 10.92 20.52 15.15
13 | Capital Redemption Reserve 9.19 9.19 9.19 9.19 9.19 9.19 9.19 9.19
14 | Debt Service Coverage Ratio [No. of Times] 0.47 0.55 131 092 0.47 0.55 131 0.92
(not annualised)
15| Interest Service Coverage Ratio [No. of Times] 9.02 10.84 7.09 512 9.03 10.85 709 5.23
Notes:

1. The above is an extract of the detailed format of Quarterly Financial Results filed with Stock Exchanges under Regulation 33 and Regulation 52 of the SEBI (Listing
Obligation and Disclosure Requirements) Regulations, 2015. The detailed financial results and this extract were reviewed by the Audit Committee and approved by
the Board of Directors of the Company at their meetings held on May 3, 2024. The full format of Quarterly / Annual Financial Results are available on the Stock
Exchange websites (www.nseindia.com and www.bseindia.com) and Company's website www.mrpl.co.in.

2. Forthe other line items referred in regulation 52 (4) of the LODR Regulations, pertinent disclosure have been made to the Stock Exchange websites of NSE and BSE
(www.nseindia.com and www.bseindia.com) and Company's website www.mrpl.co.in.

3. The financial results of the Company have been prepared in accordance with Indian Accounting Standards (Ind AS) notified under the Companies (Indian
Accounting Standards) Rules, 2015 (as amended). These financial results have been prepared in accordance with the recognition and measurement principles
of Ind AS, prescribed under Section 133 of the Companies Act, 2013 read with the relevant rules issued thereunder and the other accounting principles
generally accepted in India.

4. During the current quarter, the Company has changed the accounting policy regarding de-recognition of Property, Plant and Equipment (PPE). Considering the
impact being immaterial in applying the change in accounting policy prior to financial year 2023-24, the company has considered the said changes from the
beginning of the current financial year. The change in accounting policy has resulted in increase in profit before tax for the quarter and year ended March 31, 2024 by
Z9.85crore.

5. During the current quarter, the Company has changed its accounting policy for de-recognition of Property, Plant and Equipment (PPE), consequent to same
inventorization of Scrap material generated out of the discarded PPE has now been discontinued. Considering the impact being immaterial in applying the change in
accounting policy prior to FY 2023-24, the company has considered the said changes from the beginning of the current financial year. Consequent to this opening
stock of scrap material amounting to ¥12.24 crore has now been adjusted against the Sale of Scrap under Other Operating revenue. The above changes resulted in
reduction in profit before tax for FY 2023-24 by % 19.67 crore.

6. The financial results have been audited by the Joint Statutory Auditors as required under Regulation 33 and 52 of SEBI (Listing Obligation and Disclosure
Requirements) Regulations, 2015 (as amended).

7. The Audited Accounts are subjectto Supplementary Audit by the Comptroller and Auditor General of India under section 143(6) of the Companies Act, 2013.

8. The Board of Directors have recommended a final dividend of % 2 per share (20%) which works out to ¥ 350.52 Crore, subject to approval by the members of the
Company.

For and on behalf of the Board
V C Tongaonkar
Director (Finance)

DIN: 10143854

Place : Bengaluru
Date : 03/05/2024

Note:1) SEBIhas mandated that request for effecting transfer of shares shall not be processed unless the shares are held in dematerialised form with a depository. In view
of this, Shareholders holding shares in physical form are requested to open Demat Account with a Depository and dematerialise the shares for easy liquidity.

2) Shareholders are further requested to complete their KYC formalities at the earliest. Shareholders holding shares in dematerialised form are requested to update
theiremail IDs with their respective DPs to receive the communication from the Company on emails.

Together, Let us build a Clean India
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INVITATION FOR EXPRESSION OF INTEREST FOR

JEBF INDUSTRIES LIMITED OPERATING IN POLYESTER CHIPS,
POLYESTER YARN AND PROCESSED YARN AT [NO UNIT AT PRESENT]

{Under Regulation 364 (1} of the Insolvency and Bankruptey Board of India
[Iﬂ_snll-'n_anc:;,-' Ftesqll.rtiﬂn Process for ;mpnra’re F'ersn:_uns:l Regulatiuns_. EI:_E'IE'-
- _ RELEVANT PARTICULARS
1. Name of the Corporate Debtor JBF INDUSTRIES LIMITED

| along with PANICIN/LLP No. | CIN: LERg9aDN 1982PLC0001T 24 | PAN: AAACI25T5)
2.\ Address of the regisiered office | B2-04, TIRUPAT] RESIDENCY, Silvassa,
Dadar & Nagar, Haveli, PIN: 396250

3./ URL of website. htips:ijbfindustries. co.in/
4 | Detais of place whera majority WA
of foed assets are located

5. | Installed capacity of main ‘Mo manufacturing uni

| products! sarvicas _

5 | Cuantity & vatue of main products’ | NI

| serdces sold in lest fnencial year |

 Nurber of employess! warkmen | Nil

.| Further datails inclding [ast available | Last available audited financial statements is
financial stabements (wilh schedules) | for FY 2022-2023 only. Further delails are
of twwa years, lisls of credilors, relivan! avallable at: https:lijbfindustries.co.in/
dates for subsequent averds of the

| process are avallable at _
1. | Eligiility for rasolution applicants | hittps:/ijbfindustries.co.in/.
unider sachion 2542i(h) of 1he The same may ba oblainad through mail at
_|Code s available at cirp.jbf@gmail.com
2| Liast date for recaipt of expression | 19.05.2024
of mberast
1| Date of issue of provisional istof | 29.05.2024
| prospeciive resolution applicants |
11| Last date for subrssion af 03.06.2024
| objeciions to provisional list |
11| Date of iszua of final list of 13.06.2024
prospactive resolution appicants
4| Date of issue of infarmation 16.06.2024
memorandum, evaluafion matrx
and request for resolubion plan fo
| prospective resoluion applicants |
45| | At dabe for submissaon of 16.07.2024
| resalubon plans |
| Process email i to slbmit EC1 | cinp. jbfi@gmail.com
Sdi-
Mukesh Verma
Date - 042052024 ;
Place: Mumbal Fesalution Professional Tor JBF Indusinies leﬂau:ll

IBBI Reg. Na.. IBBUIEA-DOYIP-POMESSII018-2020/1 2522
Address: B150G, Avenue 2, Sunleck Cily, Goregaon West, Mumbai 400104

s 8 <2\ Ganara Bank | CANARA BANK, SANKI BRANCH, SURAT
DEMAND NOTICE

To, Date - 02.04.2025
1. Pramodbhai Jagnnath Vankberi /Vankhede {Borrowar)
Z. Satyabhamaben Pramodbhai Vankhedi (Borrower)
1. 72, Bombay Colony, Kapodara, Surat ity - 395006,
2. Plot Mo 81, &- Type, New Block Mo. 327/81, Shrea Knshna Residancy, Tundi,
Taluka - Palsana, Surat
3. Sidhdharthbhai Sukhdev Mishal {Guarantor],
B3, Bambay Colony, Kapadara, Surat City - 395006,
Dear Sir/ Madam,
Sub : Motice msead under Section 13{7) of the Secistization and Reconstriction
of Financial Assets and Enforcement of Secunty Interest Act, 2022, You havs
available follpwing Loans / Credit Facilites from our Sanki Branch,

Typé of Loan Liability with interest

a5 on 30.03.2024
Housing Loan {&/c Mo. TO5TSS70000031) | Rs, 990,000,

Loan Amount

Rs. 6,63,733.50

The abkove said kan ¢ credt facilities ana duly securad by way of mortgage of the
assets maore specifically describad in the schadula heraundar, by virtue of the ralevant
documents axacutad by you in our favour. Since you had failed to descharge tour
liabilisas ag por the terms and condstions stipufated, the Bank has classified the debts
85 NPA on 30.03.202% Honce, we bareby issue this notice to you under sectian 1342
of the subject act calling upon vou to discharge the entire kability of Rs. 6.63,733.50
[Rs. 5in Lakh Shoty Three Thousand Seven Hundred Thirty Three and Fifty Paisa
Only) as on 30,03, 2024 with accrued and up to date interest and other expenses, withn
sixty days from the date of the natice, failing which we shall exercise all or any of the
rights under Section § 308 of the subhiact Act,

Further, you ane hereby restrained from dading with any the secured assals
mentianed in the schedula n any manner whatsoever, without owr prior consent, This is
without prejudsce to sy other ights available to us under the subject act and S or amy
other law in force, Your attention i invited to provisions of sub section (8] of Section 13
of the SARFAES] Act, in respect af time aveiable, ta redeem the secured agsats. The
Demand Matice had also been issuad ta you by Regesterad Post Ack due ta yvaur [ast
knowen address evailable in the Branch record.

The specific details of the assets MortgageHypothecated are enumerated hereunder

Mame of Title Holder : Pramodbhai Jagnnath Vankheri / Vankhede &
Satyabhamaben Pramodbhai Vankheri.

Details Description to be given ; Al that Fiece or parcel of Immaovails Property of A -
Type Plot Mo. 81 {as per KJP Record Mew Block Mo, 327/31), of the Seciety Knows as
"Bhree Krishna Ressdency” situated ot Tundi, Pelsana bearing Revenue Surviey Mo,
J642, 0972, V472, AVHE 36, 3091 A, 31272, 315 Paiki & 31411, Block Ne, 327 &
329 a5 per Conschdation Schemea Mew Block Mo, 327 of Village : Tunds, Taluka ;
Palzana, District ; Surat, Total Admeasuring about (Plot Area as per 77422 recond
41.28 5q, Meters & &s Per Bookmg 41,26 Sq. Meters 4 imdnaded Praporiionate
Share in Aoad and COP fand area 26,36 sq mirs § 67 64 Sq. Meters i the state of
Guarat within the ursdiction of the Sub Registrar Palsana, together with the
buikding, Sheds, Standing thereon. Bounded by - East : Boundary after Plat No.
AEE, West : 6.00 Mirs, Wida Road, North : Flot Mo. A-B0, South : Flol No. A-82.

Date : 02.04.2024 S,
Place : Surat futhorised Officer, Canara Bank
e e oo LI

Corporate Office: 4lh Floor, Phase - |, Spencer Plaza, No. 769, Mount Road,
Anna Salai, Chennai, Tamiil fzdu - 500 002

Branch Office ; 305-306, 3rd Fiogr, Abhishree Adroil, Nr, Sundse Mall, Mars Circle,
Judnes Bunglow Road, Bodakdey, Ahmedabad, Gugaral = 380015,

POSSESSION NOTIGE
(Rule &{1) of the Security interest Enforcement Rules, 2003) (For immovable Property)
Loan | Facility Account No's. TT00004771717 / EMFAMDBDO0034166 &
700004771720 | ELPAMDBDOO34167.
Whersas, The authonzed officer of the Equitas Small Finance Bank Limited Ltd a
banking company incorporated under the compansss Act, 1956 and camying on the
banking business under the banking reguiation Act, 1849 Having its Registered Office
A dth Fioor, Phase-ll, Spencer Plaza, 76D, Anna Salal, Chennai, Tamil Madu 600002,
State Office Al Equitag Small Finance Bank Limited 305-306, 3rd Floor, Abhighrea
Adrait, Mear Sunrize Mall, Mansi Circle, Judges Bunglow Road, Bodakday,
Ahrnedabad, Gujaral 380015, under the sacuntization and recanslruction of financial
assets and enforcement of security interest Act, 2002 and in exercise of powers
confarred under section 13(12) read with rule 3 of the security interest (Enforcement)
Fules, 2002, issued & Demand Motice Dated. 3110172024 Caling Upon Applicaniy
Bomower /Co-Applicant  /Co-Borrower JGuarantors/Morigagors (1) Mr. . Goad
Pradipsingh Slo Mr. Bhavarsingh (Applicant (Borrower & Mortgagor) (2) Mrs,
Goud Geetaben Wio Mr. Bhavarsingh (Co- Applicant/ Co- Borrower & Mortgagor)
fo repay the amount mentioned in the notice being Rs.19,45 838-{Rupees Ninetegn
Lakhs Forty Five Thousand Eight Hundred Thirty Eight Only) due as on
3010172024 with subsaquent intarasl, penal interast, charges, costs atc. as per tha
agreament|s] withmn B0 days from the date of recaipt of the said nofics
The Applicant | Borrower Co-ApplicantCo-Bomower Guarantors! Mortigagors, having
failed 1o repay the amount, nolfice is hereby given to the ApplicantBomower! Co-
Applicant! Co-BorrowerGuarantors! Morlgagors in particular and the public in general
that the undersigned authorized officer has taken symbolic posseszion of the progerty
dastribad haren balow in exarcisa of powers confierrad on hisher Under Section 13(4)
of the said Act read with Rule 8 of the said rules on this 30th Day of April of the Year 2024.
The ApplicaniBormower! Co-ApplicaniCo-Borower/Guarantors! Morigagors atiention
iz invited to Provisions of Sub- Section {8} OF Section 13 of the Said Act, in respect of
fime Available o Redeem the Secured Assets.
The Applicant! BorrowerCo-ApplicantCo-Borrower'GuarantarsiMarlgagors in
Particular and the Public i General is hereby cautioned not to deal with the property
and any dealings with the properdy wil be subject to fhe change of Equitas Small
Fingnce Bank Liméed for the Amount of Rs.19.45,838)- [Rupees Nineteen Lakhs
Forty Five Thousand Eight Hundred Thirty Eight Only) due as on 30/01/2024 and
interestthereon from 31/01/2024,

SCHEDULE OF THE SECURITY (5)
RESIDENTIAL PROPERTY OWNED BY GOAD PRADIPSINGH & GOUD GEETABEN
Al that piece and parcel of immovabde property being Unit Mo. B-302, on the 3rd
Floor admeasunng 36.62 5g. Mirs. and undivided proportionale area in comman
aminities admeasuring 30.26 50. Mirs. and undivided proporionate area in the
project land admeasuring 14.30 Sq. Mirs. in the scheme known az “Sudev Flora™ NA,
land Adm. 1682 SqMis. (As per Sale Deed Nof551/2015) Siuated at:
Amalgamatad Survay Mo.455 (Ofd Survay No. 455 & 456) F.P. No. 13721 and FP.
Mo.13/272 paiki FP. Mo, 13272 of T. P. No.B0, Mouje: Vatva, Taluka: Vatva, Sub-
Dislrict Ahmedabad-11 (Aslali) & Distict; Ahmedabad
Four corners of said property:- North : Flat o, B/301, South - Flat No. B/303, East
‘Flat Mo, A30T, West: Fiat Mo, B30T
Date ; 04.05.2024
Place : Ahmedabad

Authorised Officer
For Equitas Small Finance Bank Lid,

- DARED BRANCH :
40 300 FFGT 0 e st damnagar

’g Bank of Baroda 5 - 351 012,

[Refer Rule B(1)] POSSESSION NOTICE (For Immovahle Property)

Whereas, The undarsignad being the Authansed Officer of Bank of Baroda under
the Securibsation and Reconstrechion of Financial Asset and Erforcament of Security
interest Act, 2002 and in exercise of powers conferred under section 132} read with
rule 3 of the Securily Inferest (Enforcement] Rules, 2002 issued a Damand MNotice
Dated 28.08.2023 calling upon the Borrower Shri Narendra Vasrambhai Parmar fo
rapay the amount mentioned inthe notice being Bs. 18,39,639.26/- [Rupees Eighteen
Lakh Thirty Nine Thousand Six Hundred Thirty Nine and Twanty Six Paisa Only)
plus applicable chamges and expenses a5 on 24.04.2024 fogether with furher interes
theraon af the contractual rate plus costs, charges and expenses fill date of payment
within G0 days from the date of recaipt of the said nofica

The Bormower having failed to repay the amount, notice s hereby given fo the
Borrowear and the public in general that the undersigned has taken Possesslon of the
properly described harain below in exercise of powers conferred on him under Sub
=ection (4)of Seciion 13 of Act read with Rule & of the Security Inferest |Enforcement)
Fuses, 2002 on this the 24th day of April of the year 2024,

The Borrower | Guarantorns / Morlgagors in panticular and the public in general is
hereby cautioned not 1o deal with the property and any dealings with property will be
subéact to the charge of Bank of Baroda for an amount of Re. 18,39,639.26/- [Rupees
Eightean Lakh Thirty Nine Thousand Six Hundred Thirty Nine and Twenty Six
Paisa Only) and further interest thereon at the confraciual rate plus costs, charges and
expenses il date of payment.

The Borrower's attention is mvited to the provision of sub- section (8) of section 13
of the Act, in respect of ime available, io redeemthe secured assels,

Description of the Immovable Property

All that Piace or Parcel of Land at Plot Mo, 23-1 admeasuring 71.02 Sg. Mir. Land
area with construction thereon 83.33 5g. Mtr. of a Land bearing onignal R 5. No. 56
M.A Land Vilage Vibhapur Sduated in area known Ravi Park, Jamnagar-Fajkol
Highway of Jamnagar, Bounded as under:

On the East by : Sub Piat No. 23-2 Land  On the North by : Sub Plot No. 23-15 Land
On the West by : R.5. No. 324 Land On the South by : 7.50 Mirs, Wide Road

Date : 24.04.2024, Place : Jamnagar  Authorised Officer, Bank Of Baroda

NOTICE OF SALE TO BORROWERS AND PUBLIC AT LARGE

POSSESSION NOTICE
(for mmovable proparty)
Whereas,

The undersigned being the Authorized Officer of INDIABULLS HOUSING |
FINANCE LIMITED {CIN:LG658220L2005PLC136029) under the Secuntisation |
and Raconatruction of Finencial Assets and Enforcament of Security Intarest Act, l
2002 and in exercize of powers conferred under Section 13 (1:2) read with Rule 3 of
lhe Security Interest (Enforcemenl) Rules, 2002 issuad Demand Nofice dated
DE.06.2021 caling upon the Borrowens) SHREE ASHAPURA TRADING
[THROUGH PROPRIETOR RAJESHKUMAR M THAKKAR], RAJESHEUMAR M
THAKKAR AND THAKKAR CHAMDRIKABEMN 1o repay the amound mentionad in
ihe Motice being Rs. 16,29 436.92 (Rupees Sixteen Lakhs Twenty Mine
Thousand Four Hundred Thirty Six and Minety Two Paisa Only) agamst Loan
Account No. HHLMEHO0319741 as on 28.05.2021 and interest thereon within 60 |
days from the date of recelpt of the said Maotice.

The Barrowerns) having failed 1o repay the amount, Naolice s hereby given o the

Borrowen & ) and thie public in genaral thal the endersigned has laken Possession |
of the propary described herein below in exercise of powers confamed on him |
undaer Sub-Saction (4] of Seclion 13 of the Acl read with Rule B of the Securily i
Intergst {Enforcament) Rubes, 2002 on 28.04.2024, |
The Borrower(s) in partscular and the pubdic in genaral i hereby cautoned not io
daal with the property and any dealings with the property will be subject to the
charge of INDIABULLS HOUSING FINANCE LIMITED for an amount of |
Rs. 16,20,436.92 (Rupeed Sixteen Lakhs Twenily Mine Thousand Four
Hundred Thirly Sikand Ninety Two Paisa Only) a5 on 2B.05. 2021 and inleras
FsrEan

The Borrowers' atiantion & invited to provisions of Sub-Section (8) of Saction 13 of
the Actim respact of time available, toredesm the Secured Assats,

JM Financial Home Loans Limited
Corporate Office: 3 Floor, Building B, A-Wing, Suashish IT Park,
Plot No.68-E, Off. Datta Pada Road, Borivali East, Mumbai-400066.

JJH FINANCIAL

Wl E | DA

Sale of Movable & Immovable Assets Charged to JM Financial Home Loans
Under the Securitisation and Reconstruction of Financial Assets and Enforce-
ment of Security Interest (SARFAESI) Act, 2002.

The undersigned as Authorized Officer of JM Financial Home Loans Limited
(JMFHLL) has taken over possession of the schedule property under section
13 (4) of the SARFAESI Act.

In case the Borrower/ Co Borrower fails to repay the entire outstanding amount
within a period of 30 days from date of this notice, JMFHLL will be at liberty to
dispose off the property under the provisions of SARFAESI Act.

Public at large is informed that the secured property as mentioned in the
Schedule is available for sale under the provisions of SARFAESI Act 2022 and
The Security Interest (Enforcement) Rules, 2002, as per the terms agreeable
to the company for realisation of JMFHLL’s dues on “AS IS WHERE IS BASIS”
and “AS IS WHAT IS BASIS” “WHATEVER THERE 1S”.

Loan Details:

Sr. Name of The Borrower(s) /
No.| Co-Borrower(s) / Guarantor(s)
1 |1.Mr. Vijaybhai Raghubhai

Bhalgamadiya
2. Ms. Rashmi D Morvadiya

Amount Due in Rs./-
as on date

Rs. 1,12,67,458 /- (Rupees One Crore
Twelve Lakhs Eight Seven Four Hundred
Fifty Eight Only) towards the outstanding
Loan Account No. dues in respect of the loan as on
HRJT21000016125 November 14, 2022

Mortgage Property Details :- All that piece and parcel of property bearing Flat
No. 502, having carpet area 126-19 Sq Mt, situated on 5th Floor, “Krishna Park -
B”, of TP scheme No 2 (Nanamava) FP NO 159 of revenue Survey No 78 Paiki,
Village - Nanamava, Taluka & Dist. — Rajkot, Pin Code — 360005.

Standard terms & conditions for sale of property through Private Treaty

are as under:

1. Sale through private treaty will be on “AS IS WHERE IS BASIS”, “AS IS
WHAT IS BASIS” and “WHATEVER THERE IS”

2. The purchaser will be required to deposit 25% of the sale consideration on
the next working day of receipt of Bank’s acceptance of offer for purchase
of property and the remaining amount within 15 days thereafter.

3. The purchaser has to deposit 10% of the offered amount along with
application which will be adjusted against 25% of the deposit to be made
as per clause (2) above.

4. Failure to remit the amount as required under clause (2) above, will cause
forfeiture of amount already paid including 10% of the amount paid along
with application.

5. In case of non-acceptance of offer of purchase by JMFHLL, the amount of
10% paid along with the application will be refunded without any interest.

6. The property is being sold with all the existing and future encumbrances
whether known or unknown to JMFHLL. The Authorized Officer / Secured
Creditor shall not be responsible in any way for any third-party claims /
rights / dues.

7. The purchaser should conduct due diligence on all aspects related to
the property (under sale through private treaty) to his satisfaction. The
purchaser shall not be entitled to make any claim against the Authorized
Officer / Secured Creditor in this regard at a later date.

8. JMFHLL reserves the right to reject any offer of purchase without assigning
any reason.

9. In case of more than one offer, JMFHLL will accept the highest offer.

10. The interested parties may contact the Authorized Officer for further details
/ clarifications and for submitting their application.

11. The purchaser has to bear all stamp duty, registration fee, and other
expenses, taxes, duties in respect of purchase of the property.

12. Sale shall be in accordance with the provisions of SARFAESI Act / Rules.

13. In case the borrower approaches JMFHLL and clears the outstanding
amount, JMFHLL will have to cancel the deal and will repay the amount
paid towards sale consideration back to the prospective buyer.

14. Details of Authorised Officer — Mr. Rakesh Singh Contact: 9167061554
Mail: Rakesh.Singh@jmfl.com

For JM Financial Home Loans Limited

SD/-
Authorised Officer

Date :04.05.2024
Place : Rajkot, Gujarat

DESCRIPTION OF THE IMMOVABLE PROPERTY

FLAT NO. G402, 4TH FLOORE, KRISHNAELEGANCE, BiH, SHRI HARI STATUS,

QFEADIFTREOQAD, SEFQUARTERS TO SPRINGEOAD, NE, SAIMTMARRY TO

MEVYLIG SCHODL BEOAD, Nae NARCDA, AHMEDABAD-IEZ330, GLUJARAT
ADMEASLIRING BUILT LIPAREA OF 54,54 50 MTRS.

Sd- |

Authorised Officar |

INDIABULLS HOUSING FINAMNCE LIMITED

Date : 28.04.2024
Place: AHMEDABAD

Ujjivan Small Finance Bank

Regisiered Office; Grape Garden, Mo 2T, 3rd "A7 Cross, 18ih Main,
Eih Bliock, Koramangala, Bengabuny- 560095, Kamataka,

Rogional Office @ Tth Floor, Almorte IT Park, SeNo. B, Kharadi-
Mundrwa Bypass, Villaga Kharadi, Puna - 411014,

POSSESSION NOTICE

WHEREAS, ihe authorized officer of Lijivan 3mall Finance Bank, under the Secuniization
And Reconstruction OF Financial Assals And Enforcement OF Security Interest Act 2002
gnd in exercise of powers conferred under section 13712) read with rule 3 of the Security
Interest (Enforcement) Roles 2002 issuved demand notices fo the bomower(s) Co-
bomower {3) caling upon the bomowers bo repay the amount mentioned against the
respactive names together with interest thereon at the applicable rates az mentioned in the
sald nofices within 60.days from 1he date of receipt of the 2aid notices, along with future
interest as applicable, incidental expenses, costs, charges efc incurred fill the date of
payment andfor realigation

| Loan Mo Name of Borowar Co-Bomovwer 13{2) Nosice Datel|  Dala &
[t { Guaranion’ Marlgagor Outstanding ODue | Type of
| (nRs)Ason_|Possassion
A44821004) Moinuddin Khan, 2) Najiya Bagam 05.12.2023 | 29,04 2024
SO00C02T Moinuddin Khan, boih are residing at | i
Foom o, 42, Sun City, Ankleshmwer Rs Symbaolic
Dadhal, Ankleshwar Bharuch Gujarat- 10,12.679.40 |Possession
393001 1) also at Shregjzram Transpan as on
Shop no. 7, Radhe Kishna Compaund Nr. | 894122023
Sarang Petrol Pump M.H. 8, Ankleshwar
Bharuch Gigarat-303001

D&s:r.nphnn of the Immovable F!‘;'JFEI":I' : &l that place and parcel of Residenbal
Praperty being Plot no. 165 of Grean Park of Village Jial Ankleshwar, which i laid oul
upon land bearing B 5. Block no. 48 Village Jitali Ankleshwar. in the registration sub-
deslrict. &nkleshwar and District, Bhanach. The said property Flat no, 165 of Graan Park
adrmeasuring Plot area is 39.03 Sg.Mtrs,, undwided shamng land area of propedy 15
16.80 Sg.Mbrs,, & built area of property 3827 sq.mirs, (Towards East-Comman Plat,
Toward Wesl-Intemal Road. Towards Morh-Piot no, 168, Towards Saulh-Plod na. 1840
which is cwned by Majiya Bagam Moinuddn Khan and Mainwddin Khan

2 44302100/1) Hiteshbhai Valvi, 2) Reenaben Valvi 09012024 |01.05.2024
a0000007 3) Hasamukhbhai Valvi, 4) Anlibhal / I
Valvi, All are residing at Nishad Faliya, Rs.5,15,964.34 | Symbolic
Raypura, Mandod, Nammada, Gujaral - 2500 Poszsession|
383145, 1)-also at Diva Trading, Shop no, 02.01.2024

{4, Ralilak Cormplen Vadeya Jakat Maka
Sou Road Rajpita, Narmada, Sural,
Gigaral-393145

Description of the Immovable Property; Residential propery being Gamis! Proparty
no. 279, Misha! Falive, Mole Raypura, Tel Madosd, Dist Marmadas, which =
constructed on land besrng Gram Panchayat land of Yillege Mota Raypura, T&
Mandod ard Digiricl- Narmeda. The said propery being House ng, 279 sdmeasuning
30713 5q.8., being constructed property and bounded as under; Towards East Rogd,
{Towards West Property of Vinodbhai, Towards' Mordh: Propery of Harisingbhai,
Towards South; Open Land which is owned by Hagmukhbihai ChandubhaivValv

VWhereas the Borrower's/Co-Borrower'siGuarantor's’ Mortgagors, mentioned
herein above hava failed 1o repay the amounts due, notice is haraby given to the
Borrower's manllonad herein abovein parlicular and ta the Public in general that e
authorized officar of Ujjivan Small Financa Bank has taken possession of he
progarliesisacured assets describad hereln above in axercise of powers confarrad
an him under Section 13(4) of the said act read with Rule 8 of the said rubes on the
dates mentionad above. The Borrowar's and Co-Borrower's/Marlgagor’s altention
i% Invitad 1o provizions of sub-gection (8) of secton 13 of theAct, In respect of Lima
avallable, o redeem the secured asszels. The Borrower's/Co-
Borrower s/Guarantor's Mortgagors mentionad herain above in partoular and tha
Public In general ama hereby cautloned nof to deal wilh the  aforasaid
propertias/Securad Assals and any dealings with the said proparies/ Sacurad
assals will be subsect to the charga of Ugjivan Small Finance Bank.

TP TR Sl S e T el LS it T I S e S R It et SR ' R e LT

Place : Gujarat, Sd'- Authorized Officer,
Date ; 200042024 & 01.05.2024 Ujjivan Small Finance Bank

specified hereunder :

BANK OF MAHARASHTRA

Zonal Office Ahmedabad, 15t Floor, Baleshwar Sguare, Opp, Iscon Temple, 5 G Highway,
Ahmedabad-380015, M.: 6357374006
E-mail: bom457i@mahabank.co.in, brmgrd 5T @mahabank.co.in

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF MOVABLE ASSET CHARGED TO BANK

The public at large is informed that e-auction of the charged properies in the below mentioned cases for realization of
bank's dues will ba hatd oo *AS |5 WHERE 1S BASIS™ and "AS IS WHAT IS BASIS" on the terms and conditions

Branch : Porbandar, Branch Manager : Sh. Omprakash Meana, Contact No.; 6357374006
Email : bomd5T@mahabank.co.in, brmgrd5T@mahabank.co.in

Name and Address
of Borrowers

Mr. Ashok Tulsidas Modha
Address : Jubilee Road, Pata Utar, Nr, Kailash Bacary, Gorana Vahi
Buiding, Porbandar, Gujarat - 360575

EQUITAS SMALL FINANCE BANK LTD.

(FORMERLY KNOWN AS EQUITAS FINANCE LTD)

EQUICaS

BMnii PadnlE BakE LD

TN - 600 DO, % 044-42995000, 044-42985050

E-AUCTION SALE NOTICE FOR THE SALE OF IMMOVAEBLE PROPERTY.

Registered Office: No. 768, Spencer Plaza, 4th Floor, Phase-ll, Anna Salsi, Chennai

Name and Address of Guarantors

Credit Facilities and Account Nos.

Term Loan, Alc No. 60444575896

Outstanding Dues for recovery

of which properties are being sold

Rs. 10,26,992.00 (Rupees Ten Lakh Twenty Six Thousand Nine
Hundred Ninety Two Only) as on 02.05.2024.

DESCRIPTION OF THE MOVABLE PROPERTY

Undler SARFAESI act, 2002, rw ruls 8(6) & 9 of Sacurity Interest (Enforcamant) Rules, 2002. Hypothecation of Motor Vehicle | GJ-23-AA-6373 No Orignal RC Book
Motice i harehy given b the public in general and in particular o the Bomowers, Co borrowers, Guarenbars AND Marlgagar thal the below Manufacturer TATA MOTORS PASSENGER VEHICLES LTD
fescribed immavable property morigaged fo the Secured crediior, The physical possession of the properties has been iaken by the Engine No. REVTRNZ1CWXK41174
Authorsed Officer of Equitas Small Finance Bank Lid, Will be sold on “AS 1S WHERE IS™ "AS 15 WHAT I5” and "WHATEVER THERE 15"
foor recovery of below mentioned amount due to Equitas Small Finance Bank Lid, froem the follewsn g bomowers, Chassis Hﬂ"_ MATEZ7031PLCA41156
o B 1s &G R R T?Fﬂ'ﬂf_"l"ﬂh":'ﬂ TATA NEXON (P) XZ PLUS DK - PRIVATE CAR
Mo Address Total Due + interast from " Seating Capacity 5
1. [1. Mr. Asful Sekh Slo Mr. Mahmadali Sekh RESIDENTIAL PROPERTY OWNED BY MRS, SELINA KHATUN Wio Registration Mark of Vehicle GJ-25-AA-6973

(Applicand Bormiwer)

2. Mrs. Selina Khatun Wo Mr. Asful Sekh

{Co- Appliicant! Co-Bomower & Morgagor)

Both having Address At: Shres Amnut Vila Apatment
Wing-A, 3rd Floor, Fiat Mo-301, Bhagvati Para Main
Road, Rajkot- 360003

SrNo. 1Also at: Gokul Chamber, Me-16, 3rd Floor, Soni
Bazar, Vazram Mandaviya Sireal. Rajkol- 360001,
SrMo. 1 And : 5 K Gald Complex. 151 Flaor, Shop Mo-
118, Boghan Streel, Sani Bazar, Rajked- 380001,
arMo.2 Also at; Maklarpur, Baghna Para, Mektarpur
Barddhanman, Wesi Bengal- 713301,

Claim Amount Due - B3.13,28 3130 [Rupees Thirteen
Lakhs Twenty Eight Thousand Three Hundred
Thirteen Only) due as on 29.04.2024 with Turbear
intarest from 30,04 3024

ASFUL SEKH.
All the piece and parcal of immovable properly a ressdential flal beanng
revenys survey ng, 10 paiki, city survey na, 3845857 fo 46 of cly sunvey
wardng, 142, consbrucied on piof no, 37 4046 land area admeasuring G02- 1
43 5q. mirs, buiiding known as “SHREE AMRUTVILLA APARTMENT ’
wing-A, 3rd Floor, Flat No, A-301, carped area admemsuring 27-81 sg. mirs
equal bo 300-42 5q, fi and built up area admeasuning 32-T1 59, mirs. equal
{0 352-08 50, & of Willage -Rajkot, Ta; Dist; Rajkot, Four comers of said
property:- Morth : Flat no. 303 of wing-B, South ; Flat No. 304, Easi: L
and Passape, West: Margina! Land and Road
Possession Status : Physical Pozsession

Resarve Price :Rs.11,00,000- {Rupees Eleven Lakhs Only). 2
EMD : Rs.1,10,000)- (Rupess Ona Lakh Ten Thausand Cnly)
Date of Auction: 10/06/2024- 11,00 AMto 01.00 PM

Date of Registration

MARCH 2023 in the name of Ashok Tulsidas Modha

Reserve Price : Rs. 7,60,000/- plus gst if any

EMD: Rs. 76,000/-

2, | 1. Mr. Ramhans Gurjar 3/o Mr. Shri Narayan
tApolicant Bomower & Morigagor)

2. Mrg, Karan Bal Wio Mr, Ramhans Gurjar

(Co- Applicant’ Co-Borower & Morgagor)

Bath Having Address At: Flat Mo, 502, Plal Ma 201,
Shree Avanue Rasidency, Vinayak Saciety, Ke- Dastan
Fatak, Kadodara, Palsana; Surat- 344315,

Both also at ; Flat Mo, 102, Building-4, Shivshakdi
Residency, Shres Vinayak Villa, Dastan, Peisana,
Sural-384310

Sr Mo.2 Also al: Main Road, Sahajpura, Post- Gandal,
Shahar, Sawal Madhopur, Rajasthan. 322204

Claim Amount Due - Rs.4,98 962)- [Rupees Faur
Lakhs Minaty Eight Thousand MNine Hurdred Sixy Two
Oinfy| due as on 20.04.2024 with lurlber inlerest fram
30,04, 3024

Society Road and 0TS

REZIDENTIAL PROPERTY OWNED BY MRS. KARAN BAl Wio

RAMHANS GURJAR & ME. RAMHANS GURJAR Sip SHRI NARAYAN
Al fat nght mnd interest in property bearing Flat Mo, A-102, sdmeasuring
sUper Uil up arsa 474 14 5q. feed e 3406 5. mits and buil up area 30060 i
&, feetie 27.84 50, mirs and carpet area 275,00 sq. festie. 25.56 sq. mirs,
on 15t floor Ingather with undivided propartionate land undemeath said 5
buldng kncwn as bulding no. A and project known as “SHIVEHAKTI '
RESIDENCY” onplolno. 252 and 276 in sockety known 25 “SHREE VINAYAK
WILLA® Mon agrculture and siuated land bearing revenis sumsey no. 5701,
BTZ and 56 block no. 63 (as per KA block no. 63252, 63/276) total block
adrmeasiEing anea 4097200 35. mirs of vikage dastan, sub disi- Palsana,
Digt= Surat, Four corners of said property=- Norh : Adj. plotno. 275, South |
A flat Mo, 101 of busiding-A, East : Adj. fay no. 103 of building-A, Wesk ; Adj,
Possession Status : Physical Possession

Resarve Price : Rs.4,90,000/- (Rupess Four Lakins Mnety Thousand Oniy)
EMD : Re.49,000/- [Rupess Forty Mema Thousand Only),
Date of Auction: 10/06/2024-1.00 PMto 03.00 PM

be conveyed through e-mad DMLY,

Eligibée Badders.

of §he bid

3, [ 1. Mrs. Nayak Sasmita Niraj Wio Mr. Nira)
iApplicant fBomower & Morigagor)

2. Mr. Mayak Vishwajeot Miro] Slo Mr, Miraj

(Co- Appllcant! Co-Borawer & Morigagor)

Bolh Having Address Al Flat Mo, 203, Om Sal Park
Buldirg. Sachin Char Rasta, Sachin, Sura- 384230,
Bath at ; Plol Mo, B4, Graen Park-2, Mr- Adarsh
Residency, Haldharu Parab Road, Haldhani, Surat-
384310,

5riNo.1 alse al: Fiat Mg, 5710, Road Mo, 57, Sachin
GIDC, Sachin, Surat- 394230,

Er Mo, 2 also al : Plot Mo, 203, Gajanand Complex,
Sachin Chorasi, Sachin, Suar-304230.

Claim Amount Due - Rs.11,54,0380- (Rupess Eleven
Lakhs Fifty Faur Thousand Thirly Eight Only) due ason

Thousared Cnly)
20,0 3024 wilh further interest from 30,04, 2024

RESIDENTIAL PROPERTY OWNED BY MRS, NAYAK SASMITA
NIRAJ Wio NIRAJ & MR. NAYAK VISHWAJEET NIROJ Sio MR. NIROJ
All thar pieces and parceds of land baaring Piot Mo.34 afier KJP itwas given
new Block Mo, 2584) admeasuring about 6011 5. mars together with
undivided proportionate sharein read and COF admeasuring aboud 3233 g.
5q, mirs of "GREEN PARK PARK-Z” organized on kand bearing Reverus
Survey Mo, 499, ald Biock No.23 end new Biock No, 25, Revenus Survey
Mo, 30011 and S0VE, obd Block No. 24 and new Block Mo, 2% and revenue

Reserve Price ; Rs.12,25,0001- (Fupees Twehle Lakhs Twenty Five

EMD : Rs.1,22.500i- {Rupees One Lakh Twenty Two Thousand Fiva

propesyfamaount

withinterest and cost,

The progerty i being held on “AS IS WHERE IS™ and “AS IS WHAT 15 BASIS" and the E-Auction will be conducled
“On-Line”, The auction will be conducied through the Bank's approved service provider Mis e-Procurement Technelogies |
Lid.,, Ahmedabad [Auction Tiger) - at the web porial hitps:/fbom.auvctiontiger.net, Please visit
http:/heanw. bankofmaharashirain/propsale.asp or hifpleprocure.gov.inicppe or hitps:bom.auctiontiger.net or
Auction Tiger mobile app for E-Auction Tender Documents contalning online e-auction bid form, Declaration,
Ganeral Terms and conditions of online auction sale. For details in this regard, kindly contact Mr. Pravean Thevar,
Mob Mo.; 9T2277E828, 079-68136842 | GE13GB3T, 9265562818) at email: support@auctiontiger.net,
Praveen.thevar@auctiontigernet Or soni@auctiontigernet, and Phone MNos.: 073-6B136842/68136837, Mob.:
+31 9265562318, 9081830222 D, TR35022154

The e-Auction adverisement does nod constifute and will not be deemed fo constiute any commitmend or any representation of
fhe bank. The propery is being sobkd with 58 the existing and fsure encumbrances whether known orunknown io the bank. The
Bank shall nod be responsible inany way for any third pedy claims/rights | dues,

3. The intending purchasers [ bidders are reguérad b deposit EMD amount either through NEFT [ BTGS in the Account No.
60085397205, Nama of Alc BANK OF MAHARASHTRAE TDS ACCOUNT POREUNDER, Name of the Beneficiary: BANK
OF MAHARASHTRA E TDS ACCOUNT Alc.- PROPERTY LOT NO. & NAME OF THE BORROWER (as the case may ba)
IFSC Code MAHBOODOMST or by way of damand draft drawn In favour of Bank of Maharashira - PROPERTY LOT NO. & MAME
QOF THE BORROSER (as the case may ba), AND on any Nationalized or scheduled Bank, payable at PORBUNDER.

Bidders shall hotd & veid email D a5 all the relevant information from Bank and allciment of D & Password by Auclion Tiger may

The intending bidder showdd submit the evidence for EMD deposit like UTR number along ‘with Reguest Letter for participation in
the E-auction, and self-aitested copies of (i) Proof of Identification (KYC) viz. Voter ID Card / Aadhaar ! passportetc. /(i) Current
Address - Proof for communication, (#) PAN Card of the bidder, {iv) vatd a-mail 1D, {v) confact number (Mobile / Landline) of the
bidder etc. to the Branch Mamager, Porbunder Branch by 18.05.2024, 4:00 PM. Scanned copses of the original of these
documents will a0 be submitled toe-mad ID displayed above.

6. Marmesof he eligible bidders will be identiied by the Bank of Maharashira, Porbunder Branch 1o paricipate in anline auchon on
the portal hitps:bom.auctiontiger.net. Auclion Tiger will provide User ID and Password after due verification of PAN of the

7. lkshall be the responsdility of the interested bidders teinspect and saiisfy themsaives about the property before submission

8. T Eamest Money Deposit (EMD) of the successie bdder shall be retained towards part sale congideration and the EMD of
unsuccessid bidders shall be refunded. The Eamest Money Deposit shall not bear any interest. The successiul bigder shall have
to deposit 25% of the safe price (inclusive of EMDY), immediately on acceptance of bid price by the Branch Manager and the §
balance of the sake price on or befare 15t day of sale o within such exendad period as agreed upon in widing and solely at the
dizcretion of the Branch Manager. Defaull in deposit of amaunt by the successiul bidder would entail forfeitume of fhe whole
maney already deposited and property shall be put to re-auction and the defaulling bidder shall have no claim right inrespectof

Tha prospectiva qualified biddars may avail anline raining on e-Auction fram Auction Tigar prior 1o the dabe of e-Auction. Neilthar
ihe Bank nor Auction Tiger will be hald raspansibli for any Intamel Natwon groblem | Pawer failune any other tachrical lpsas |
fadure ale, |norder 1o ward-ofl such contingent stuation the interest tedders are requested o ensure thal they are technicaly
well equipped with adagquate power back-up edc. for sucoassiully participating in the e-Auction

Survey no, 307 and 502, oid Block Mo, 28 and Nenw Block no, 30 after 10. The purchaser shall bear the applicable transfer fee, RTO fee ete, and also all the statulory | non-statutory duss, taxes, rales,
consclidation it was given new Block no. 25 of vilage Haldhan sub disincl
Kamrej, District-Surat, Four corners of said property:- North - Ad). Plot No. 1.
83, South - Ady. Plot Mo, 85, Easl: Ad). Socaty Road, West: Ad_ PlolNa. 35

assessment charges, fees, challan elo, owing o anybody

The Bank i nod bound fo-sccept the highest offer and reserves the right 1o sccept or reject any or all offeris) or

adjouemipostiponsicancel the e-auction stany stage without assigning any resson therefor

Possession Status : Physical Possession 12. Thea Sale Cantificate will be issued in the name of he purchasens ) applicant/s) only and will not be sswad in any othar nama(s).

13.. The barrower / guarantors are hereby nolifiad o pay the sum as mendioned above along with up-to-date mberast and andillary
expansas bafore the data of auction, falng which 1he property will be auctioned  sold and halance dues, i any, will be recovered

20.05.2024 from 11:00 AM to 2:00 PM

Account No. 60085397205, Name of Alc Bank of Maharashtra E TDS Account,
Name of the Beneficlary: Bank of Maharashtra E TDS Account Alc. Property
Lot No. & Mame of The Borrower (as the case may be) IFSC Code
MAHBOD0045T or by way of demand draft drawn in favour of Bank of
Maharashtra - Property Lot No. & Name of The Borrower (as the case may be),
and on any Nationalized or scheduled Bank, payable at Porbunder,

Rs. 10,000/

10.05.2024 by prior appointment between 10 AM to 5 PM at Bank of
Maharashtra Zonal Office, 1st floor Baleshwar Square, Sarkhej-Gandhinagar
Highway, opposite Iscon Temple, Ahmedabad, Gujarat - 380015

Upto 4:00 PM on 18.05.2024 in Branch Office

Hundred Ony) Date & Time of Auction
Date of Auction: 10/06/2024- 3.00 PMto 05.00 PM EMD Remittance Details
Multipfier Amount : Rs.10,000- (to improve the bid offer)
Date & Time of Inspection
For Sr. No.1 - 060572024 to §3006720:24- 10,00 AM ta 04.00 PM, (Contact Mos: Mr. Mayursinh Indrasinh Zafa- 9327170777
For Sr. No. 2 & 3 - DE052024 fa 030672024~ 10.00 AM b 04.00 PM, (Contact Nos: Mr, Despkumar Chandrakan! Patel-9265450884 |
Last Date & Time for Submission of EMD aleng with requisite documents : : -
For Both - 06/06/2024 - 1.00 PM Bid Multiplier
Communication Address ; Equitas Small Finance Bank Lid., 305-306, 3rd Floor, Abhishrea Adrod, Near Sunmise Mall, Mansi Gircle, Inspection of Property
Judges Bungiow Road, Bodakdev, Ahmedabad-380015.
ContactPerson Wr. Mahipalsinh Sisodiya 9979830888, & Mr. Balrajbhai Sankariya 9988314773
TERMS & CONDITIONS: 1. The interesled buyers are advised 1o go throwgh bank's wabsile wewnw.equitasbank.com for delailed lerms Last date for submission
and condibions. Tha present notice is aleo uploadad on the Bank's afficial websita al www.equitasbank. com/notices. of bid application with EMD
2. Thne avclion sakwil ba'On lne E-Auction’ Biddng through websile hitpslwww.bankeauctions.com
Place : Gujarat Authorized Officer Date : 02.05.2024
Date ; 04.05.2024 Equitas Small Finance Bank Ltd | | pjace ; Porbander Branch

e o

0 ©

Branch Manager
Bank of Maharashtra, Porbunder Branch

o0 @

financialexp.epapr.in

'!Ei .' . Ahmedabad
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STATE BANK OF INDIA

Stressed Assels Recoyery Branch, 2nd Flogr, Samyak Status,
Opp. DR, Amin Schoal, Diwaliowrs Main Road. Yadodane-380007

PUBLICATION OF NOTICE REGARDING

POSSESSION OF PROPERTY WIS 13(2)
OF SAFAESI ACT 2002

A nptics = hareby given that tha I'.*.ur.v.»-.m; Bomower's Shri Suresh Shantilal Panchal {Berrewer) through legal helrs Smit. Shobhaben
Sureshbhal Panchal, Smi. Mivike Sureshbhai Panchal, Smt. Shweta Sureshbhai Panchal, Smi. Smita Sureshbhal Penchal. Shi
Swastikkumar Sureshbhal Panehal, Smt, Shobhaben Sureshbhal Panchal (Co-Borrawer), Shrl Vinodbhal Gautamaing Kushwah
[Guaramtos for Home Lean), Shrl Swastikkumar Sureshbhal Panchal (Guasantor for Home Top up Loan], haes defaufied in the repaement
o principal and indesest of the loams fachity obtamed by tem ram e Bankand the oans have baen classilied as Non-Pemfarming Assats (NP4
The notices wers Bsued o them ander Section 13(2) of Sacuntization end Re-nonstruction of Financial Assets and Enforcement of Secinity
Irderest Act 2002 am thair kst nown addresses. b they hava bean refiemed imserved and &S such thay are hereby Informad by way of this

CORRIGENDUM - FORM G
INVITATION OF EXPRESSION OF
INTEREST - JBF INDUSTRIES LIMITED
(Under sub-requlation 1) of reguiation
364 of the Insolency and Bankruptoy
Board of India (Insolvency Resolution
Process for Corporate Persons)
Regulations, 2016}

Form G - Invitalion of Expression ol
Interest for JBF INDUSTRIES LTD was

Mrika Sureshingl Panchal Sl
Shreesa Sufeshbisy Fanchsl, Sml
anita-Sunsshbfai Pandal Shd

Shn Vinodbhat Gautamesing Kushwah
|Guarantor for Home Laan) Sh
Swastikumer Surashibhai Panchal

|Gusrantor for Home Top oo Loan) South : House Mo, 8

Schame Mo, 2 (Udhnal, Firal Plot Mo, 24, in e project krown as
Shivenesh Park' an westem side of land agmeasuring 25343,00 sg
miirs & House Mo, 6, having Piot Area 5167 sg; mirs, and Margin &nd
of 4308 2q, mirs Tolg! Area 947550, mirs.and progerty comprses

Swashitkumras Sureshithal Panchal Ak

Sl Shobbuben Sirgshitai Panchal | 3rednd floor and first foor having botal canstnuction area of approx, Té
- e LT o S I g

(- BT 5. mirs with all its mtemal and extemnal encumiiraneces. (Prapary

pwred by Suresh Bhantial Panchal and Shobheben Sureshihai
Fanchal), The propeny isboundad as follows: East: House Mo, 22
and 23, West Society Read, North: Adjacent Survey Mumbear

R5.31,23,052.1%
[Rupass Thity Cina
Lakh Twardy Throd

Thausand Filty e and
Paise Niralean oaly) as
on 19.03. 2074 with
{urther nlemes] and
ricidental gapanses ard
cosls Thienbon less
fecivery fersaliar

i'u'ill*n:t-.-= - : published in this newspaper daled
s, Nama of th Detalls of Properties! Address of O et usstndina | | | 04.05.2024. At SL. No. 7 - Number of
Na. Borravwer Secured Assets to be Enforced {45 on the dats of notiza| employess’ workmen were inadvertenthy
Shn Surash Shantill Perchal Al shat part @nd parcel of immovable property located at Surat Distrcs, 20003, 30240 menbored wrongly and it may be read as
{Boerower) through legal heirs Sme Sub Districl; Surat City, Moie Village Udhna. RS, Mo, 2184, T P Uate of NPA: undar;
Shabhahen Suneshiing| Panchal, S 25.05. 7023

1. Mumber of employees/
workmen — Six (6) /-
Mukesh Verma
Resolufion Professiona
JBF induslries Limitad
IBE Fen. Ho,
IBBL1PA-001/1P-PO1665/2015- 2020/ 1 2522
B1506, Avenug 2. Surteck Gity,

Goragann West Mumbal 200104

Assata and Enforoement of Secoriby intesestAct, 2002

redeam the secured assefs.

Diate : 05.05.2024
Place - Sural

The steps are baing taken for subshibted service of noscs, The above Borroaer]s | and for thelr Guaranior]s) (ahenever appbcable) ane hereny
calad won 1o meke payment of oultstanding amount within B0 days from the dele of pubilication of this nolice, failing which further steps will ba
aken aflee axpiry o G0 days from the dade of (ks ot ungar sub-sachon (4) of seclion 13 of Secunlizaton anrd Reconstriclion of Faancial

The borrowers attention (s invited fo provislons of Sub-sectionf8) of Section 13 of the Act, in respect of Hme available fo

Authoriged Officer
State Bank of India, SARE Vadodara

Date: 05.05.2024, Place: Mumbai

i 3w asier
Bank of Baroda
R = |

To.

Jawanpura Branch Shriji market, Near Idar Taluka, Jawanpura, |dar,
Sabarkantha 383430 Gujarat JAWANP@bankofbaroda.com

NOTICE TO GUARANTOR (UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)

Cate: 30.03.2024

Guaranior: 1 Yogeshkumar Marayanbhal Patel, At & Po, Sapawada, Ta. Idar, Sabarkaniha - 383430, Gujarat
Guarantor : 2 Jhalakkumar Yogeshbhal Patel, AL& Po. Sagawada, Ta. [dar, Sabarkantha - 353430, Gujarat

D Sif,
Ra: Natice under Saction-13(2) of The SARFAES] Ack, 2002

1. Asyouare aware, yoel hewa by 3 guarantes dated 15 10,2016 guaranteed peyment cn demand of 3 marneys and discharge &l abfgabions
and kabililas tharar at any time thereafier owing or ncurred v Bank of Barada by WS SAPAWADA AGRICULTURE PRODUCTS PRIVATE
LIMITED far apgregate credit limits of Rs. 128000 Lakh [Rupees One Crore Twanty Miney Lakh only} with infarast there on, more particulady

satoulinthe sald guaraniae documents, Tesecura the guarantes obligation you hawe sl provided following securiies fous:

3] Margage of Factary land with proposed corstruction at industiz NA land admeasuring 2207 sg meder forming apart of block no 148
admeasunng BE00 5q mebar {sursey ro T82p) situatad ALVl Sapawada, Tal: Idar, Sabarckantha, Gujaral in he rame of company (Leasahalkd

rights] {Ownarship ights wigh 5h Yogeshbhei Narayenbhei Petal, Directar of the company)

2. We have to inform yau that the horower Company bas commitiad defaults in payment ofhus lisbiities and consequantty theiraccounis has
bean classified a5 nan-performing assel Acopy of the notics dated 30,03, 2024 under section 1303 of the Securilizaton and Reconskuslion of
Firancial Assels and Enfarcament of Secunty Interast Act, 2002 sent by us io 1ha bormower i encloded. Sinca the borrower hes committed
defauss, in terms of the guarantes you have become Fable S0 pay o us the oulstanding amaunt of leanicredit faciities angragating
Rz, 19,27 664,57 (Rs. Thirty Mine Lakh Twenty Seven Thousand Six Hundred Sixty Feur and paisa Fifly Seven onlyjas on 31.03.2024
plus furfher interest themeon fram 31,03, 202488 the canfractual rate with monthly rasis plus penal interest with costs, cherpas and expenses fil
paymentand call upon you 1o paiy the said amaunt within B0 days Trom fhe date of tis notice, Please note that interastwil confinue to accrye at

The rabes specilied in Parat of e Nolice dated 3003 2024 senwed on the Bomar [oopy enchised).

¥ Wefurherwish b indarm you that in nagard bo the secunty provided by you b sacure your guarantes abligations far the dua repaymant of tha
foans and advancas by the bamower, this notice of 60 days may plegse ba treated &3 notice under sub-Section (2) of 2action 13 of tha
Securtzation and Reconstruction of Financial Assate and Enforcement of Secunly Inferest Act, 2002, We Turther gave you nodics al fafing
paymentof tha above amount with interes| up o the data of paymenk wa shall be al Bberly o axescise all or any ol the rights under sib-saclion (4)

of zaction 13 af tha said Act; which plagse note,

4. Weintte your attenton to sub-section (13) of section 13 of the sakl At intemnz ofwhich you are bamed from Bransfeming any of the secired
Asseds nalesred K n para 1 abawe by way of saka, lease o olhersse (olher han 0 s or@nary course of businass), wioul cblaming ou pece
written consent. We may add thai non-complisnce with the above pravisian contained i saction 15{13) of the said Act, is.an offence punishabla

undler saclion 28 af the Act

5. Weluriher mvite your alendon ko sub section () of seclion 13 of 1he said At in lerms of which yow may redesm Be secured assels, if the
amaunt of dues togethar wilh all castz. charges and expenses indurmed by tha Bank is lendarad by yoa, at any me bafora the data of pullicalion
af nofica far public auctioninyiling quotasonsiender (prvaie traaly, Please node thatafter publication of the nofos as above, yournght o redeem

itz sescuredd fsats will not e aaitakie,

6. Please nale thal thes demand nolice s wilkou prejudics and shall not be consirued as walvee of any olber righls o resmesdies which we may

hava, including without limitation, in fie fghd o make further demands in raspacl af sums owing o us.

Date: 19062023
Pilace: Valsad

Chinf Manager & Autharised Officar
Bank of Baroda.

Securad Credilor, symbalic f
hana 5" bass for recovary of duss in below mentioned account’s
Increase Amaun are mentianad belaw -

MNami & addresa of Borrowerls | Guaramion Margagor's

s C M Tradng Co. (Mr Ghanshyambhal V' Limbachesa) Prognalor
;-?_In'.'llwn-'l Mira Ashaben Fankajbhal Patal {Personal Guaranbar &
!l.'||1'1|;|-|-|]|r:| meed WA Skl Eashor :I1'|i’l|.‘l‘|h|l' {Surany o 148 Paiki 8 Palka
Kararnmgar, Tl Kadl) Swough s patners: (1) Mes Varshaban Pinesh
Kumar Falsl, (20, Mr Poreih Rameshbhal Paled. (3] Mra Padusaban
Wit Furrar N, (4) Wbl Kurmas Vitthalhal Mol [5). M Ashaban
Hankiybnm Fatal, (B M Panks) Bumer Hameshbha Pstal, (7). Mn
Prrulben ahanshymmbhal, May and (d) ©Mr Ghanghyambha Vothatihs
Limbachiye (Personal Gusredors & Mortgagon)

Motera Branch, 15, Swastik Complex, Opp. Motera
Gam, Near Swastik Schoal, Motera,
Ahmedabad- 380005 Gujarat India.
Phone no, 0T9-27074201, Mobile No. ¥aT8446535
Web- www.bankofbaroda.com

E-Auction Sale Motice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with proviso to Rule & {2) & B (&) of the Security Interest [Enforcement) Rules, 2002.
Notice is herehy given ta the pubkc in genesa! and in parficular ba the Bomawer i5), Morbgagor (s} and Guarantor (g} that the below dascrbed immovable properdy marigagedichanged o tha
sassion of which has baen I.ai-.lan_llggI the Autharsad Cfficer of Bank of Baroda. Secured Credior, will be soid on "As is where &7, "As is what =7, and " \Whatever
& details of Borrower/sMortgagorGuaraniods Secunad AzsatsTuesHeserve Pricef e-Auction date & Time, EMO and Bid

Give shart description of the immovabio
property with known encumbrances, If any

Al et plscs and parcels of iImmoushls MA
;lr-:||w|'r!' e ring F.lll'n_ly Mo T8 pakl 5 paikl
Hoar Shrae Kosar Kall Way Sndges, Near
Khodiyar Mila Temple, Kadi Chialral Road
Farannagar, Taluka: Kiadi, Dist Mabesana
Boundties as under | 1. Easl- Adjsining Gureey
No 147 Gogal Collon), 2. Wesl- Adieneng
Sursdy Mo 148 Pmikl &, 3, Kordh- Main Eadi
Chhairal Foad. 4, South "!.1|'.h.J:.'I.r||l

Date & Time of E auction 14-06-2024 2:00 PM TO 6:00 PM

Date ; 05.05.2024, Place = Ahmedabad

For cataled lerme and condifions ol sale, pleasa raler b the ok provided in Bps.sww bankofbaroda Infe-auction him and hilpsTibaplin. Ao, prospeciive bidders may contacl e Chisd
‘-.‘I.uwrg]ﬁ.:- M, Manendra Singh Kachhawaha on Molilg Mo GO R44E535 (GETITDS as per Govammen! Fuies applicabig shall be payable by purchaser on sale of Movsbie!' Immovebe Asssis |

This is also a Statutory -30- days Sale Notice under SARFAESI ACT to the Borrower/ Guarantor’ Mortgagor.

The above manioned bormower /s (5 are hiefediy notcad 1o pary e Sum &S menlionsd m sechon 132 Motics in fall Before the date of auction, faling which propery will be aichioned |
okl and balance duss if any will be recoversd with inferesl ard cost from bomowers! guarantons imorgagor

Sale Notice (30 DAYS) For
Sale of Immovable Properties

"APPENDIX- IV-A [Sea proviso to Rule
6(2) &8 (6)]

Status of Possession - SYMBOLIC
Property Inspection date & Time 03/06/2024 - 11:00 AM to 02:00 PM(EY TAKING PRIOR APPOINTMENT)

i zitw awdhey

Bank of Rarada
g = .

T

Dear SivsMadam,

fiability are as under;

Ambheti Branch, Bhakta Falia Ambheti, Tal. Palsana, Dist.Surat
(Gujarat), India, Pin - 394352, Mob. 89800 26723,
E- mail : ambhet@bankofbaroda.co.in

POSSESSION NOTICE [SECTION 13(4)] (For Inmovable Property)
[Under Rule-8(1) of Security Interest (Enforcement) Rules 2002.]

Whereas, The undersigned being the authorized officer of the Bank of Baroda
under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 (54 of 2002) and in exercise of powers conferred
under Section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules,
2002 issued a demand notice dated 01.12.2023 calling upon the borrowers Mr.
Dhalvaniya Nitinbhai Umeshbhai (Borrower) And Mrs. Dhalvaniya Payalben
Nitinbhai (Co-borrower) to repay the amount mentioned in the notice being
Rs.14,84,069.13/- (Rupees Fourteen lakhs Eight Four Thousand Sixty Nine
Rupees and Thirteen paisa only) Interest Reversal plus Unapplied interest and
other charges within 60 days from the date of receipt of the said notice.

The borrower/mortgagor having failed to repay the amount, notice is hereby given
to the borrower and the public in general that the undersigned has taken
Possession of the property described herein below in exercise of powers
conferred on him under sub-section (4) of section 13 of Act read with rule 8 of the
Security Interest Enforcement) Rules, 2002 on this the day of 04th Day of May of
the year 2024.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of
the Act, in respect of time available, to redeemthe secured assets.

The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subjectto the charge of
Bank of Baroda for an amount of Rs.14,84,069.13/- Interest Reversal plus
Unapplied interest and other charges.

Description of immovable property

All that piece and parcel of the immovable property Row House Situated in R. S. No.
516/1, Block No: 38(As per 7/12 New Block No. 44/101), Plot No. 101, “Shreeji
Residency”, Near Green Park, Near Haldaru Road, Moje : Haldaru, Ta.: Kamrej, Dist.:
Surat. Pin Code 394310. and bounded :- On the North by: - Adjoining Plot No: 102, On
the South by: - Adjoining Block No: 07, On the East by: - Adjoining Society Road, On
the West by: - Adjoining Plot No: 100,

Security Agreement : The above mentioned property was mortgaged with Bank of
Baroda through Instrument of deposit of Title Deed dated 23.08.2022 vide registration
number 15682 registered with Sub-Registrar Kamrej.

Date : 04-05-2024 Authorised Officer, Bank of Baroda,
Place: Surat Ambheti Branch, Surat

Prime Arcade Branch, Ground Floor, City Square, Near Ajaramar
Chowk, New Rander Road, Surat. Phone +91 261 2791700.
Mob. 89800 26723, E- mail : priarc@bankofbaroda.co.in

APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE

Whereas, The undersigned being The Authorized Officer of Bank Of Baroda under
The Securitization And Reconstruction of Financial Assets And Enforcement of
Security Interest Act, 2002 (54 0f 2002) and In exercise of powers conferred Under
Section 13(12) Read With Rule 3 Of The Security Interest (Enforcement) Rules,
2002,issued a Demand Notice dated 09.01.2024 calling upon The Borrower/
Mortgagor, Mr. Tiwari Sanjay Harishnkar (Borrower) & Mrs. Mala Sanjay Tiwari
(Co-Borrower) to repay the amount mentioned in the notice being Rs.9,87,001/-
(Rupees Nine Lakh Eighty Seven Thousand and Rupees one only) as on
08.01.2024 + Unapplied interest+ Applicable interest + other charges within 60
days from the date of receipt of the said notice.

The Borrowers/mortgagor having failed to repay the amount, notice Is hereby given
to the borrowers/guarantor/mortgagors and the Public in general that the
undersigned has taken Possession of the property described herein below in
exercise of powers conferred on him under Sub-Section (4) of Section 13 of Act
read with Rule 8 of The Security Interest Enforcement) Rules, 2002 on this, the 2"
Day of May of the year 2024.

The Borrowers/mortgagors in particular and the Public in general is hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the Charge of Bank of Baroda, for an amount of being Rs.9,87,001/-
(Rupees Nine Lakh Eighty Seven Thousand and Rupees one only) as on
08.01.2024 furtherinterest and expenses thereon until Full Payment.

The Borrowers' attention is invited to Provisions of Sub-Section (8) of Section 13 of
the Act, in respect of time available, to redeem the Secured Assets.

Description of immovable property

All The Right, Title And Interest In Immovable Property In The Form Of Plot No 136,
Siddhi Vinayak Residency, Bs Sai Kutir Residency Bagumara, Palsana, Surat-394310,
Rs N0.98 Block No.126, Moje Bagumara, Sub Dist-palsana, Dist-surat Standing In
The Name Of Mr. Tiwari Sanjay Harishnkar, Mrs Mala Sanjay Tiwari Bounded As
Follows : East : Other Plot (doc: Adj Plot No.71), West : Internal Road, North : Plot

No.137, South: PlotNo.135. Chief Manager & Authorised Officer,
Date : 02-05-2024 | Place: Surat Bank of Baroda, Surat

Jawanpura Branch Shriji market, Near |dar Taluka, Jawanpura, Idar,
sabarkantha 383430 Gujarat JAWANP@bankofbaroda.com

NOTICE TO BORROWER (UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)

Date : 50,03.2024

Mis Sapawada Agriculiure Products Private Limited, Regd Address: At & Po, Sapawada, Ta, ldar, Sabarkantha - 283430, Gujarad
Mis Sapawada Agriculture Products Private Limited, Business Address : 147, Near Sapawada Bus Stop, Cpposite New AFMC
Marked, Idar-Himmatnagar Highway, At Post Sapawada, Sabarkanths -383430, Gujarat

Director : 1 Yogeshkumar Marayanbhai Patel, At & Po. Sapawada, Ta. ldar, Sabarkantha - 383430, Gujaral

Director; 2 Jhalakkumar Yogeshidhal Patel, AL& Po. Sapawada, Ta_ Idar, Sabarkantha - 363430, Guiarat

Re: Credit facilities with curJawanpura Branch.
1. Werefer to our lefters no. JAWANPIADVIZ016 dated 15.10.2016 conveling sanchion of vanous credit faciifies and the ferms of
sanction. Purswant o the above sanclions you have avalled and started uliising the cradil facilities alter providing securty lorthe
same, a5 hereinafter stated, The present cutstanding in varous loen! creditizcility accounts and the secunty mberesis created for such

| Mature and

Type of
facllity

Mabes
al
Interest

Limit Rs.
{in lacs)

Outslandirg [Contraciual Dues) as an
tate af notice {Inciuding Interest
up to dabe of pothes)

Securily Agreemoend with
brlef deseripbion of securitles

| Cash credit | Rs.30.00

Lacs

14.15%

Principal | Bs.31,100691,32 Inberest up o 31.03,2024 & | 1,
14.15% ; Fe 37,383,609 Pensl Inferest uplo 31,00 2024
i rate of 2% ; Rs.5.283.91 Tedal Cash Credit-

Hypothecation of Stock & Book debis.
Plzni & Machinary

Rs.31,53.358.02 a) Morigage of Faciory land with propased
_ consfruction al industrial WA land

99.00
Lacs

Bs Principal: Rs.2,70.402.94 berest ap to 31,03, 202400
14.95% : R5.3,354.40 Penal Interest upto31.03. 2024

aomaasurmg 2907 sqmeter lomming apart of
blecx o 146 admeaasunng BS00 sq mebar

rate af 2% - A5.474.43 Total Term Loan - 1 (survey no TE2p) siluated a1 Vil  Sapawada

Fes.2,74, 231 .55,

17.00
Lacs

Rs : Principal : Red 95.190.05 nberest up to 31,03, 20248
0.25% : Rs.4.015.78 Penal Interest upbo 31,03 20248

Total of All Gredil Facilities R5 1327 684.57

Tal \zar, Sabarvantha, Gujarat in the name
of company [Leasehold rights) (Cwnership
rights with h Yogeshbhal Narayanbhai

rate of % : Rs.868.27 Patel, Director of the company)

Total Term Loan - 1| Rs.5,00,074.10

2di-

2, In the lefier of acknowiedgement of debd dated 28.04.2022 you have acknowledged your Eability bo the Bank b fhe lune of
Rs.67,89,000.00 (Rs. Sixty SevenLakh Elghty Mina thousand Only) as on 28.04.2022. The oulsianding slated above includa

furiher drawings and interest up o 31/03/ 2024

3. As you are awara, you have commitied defaulls in peymant ofinberas! on above kansiout siandings

4, Conseguent upon B defaults committed by you, your ban account has bean classfied az non-performing asset on 27.03.2024
in acoordance with the Reserve Bank of India direchves snd quidelines. Inspits of our repeated requests and demands you have nol
rapaid theaverdus loans mchuding inberest therson.

5. Having regard fo your inability b meetyour liabilties in respect of the credit faciifies duly secured by vanous seourifies menfionedin
para 1 above, and classification of your account as a non-parfarming assel, wa haraby give you nabice under sub-saction (2) of section
13 of the Securitsation and Reconsiruction of Financial Assets and Enforcement of Security Interest Act, 2002, and call upon you'to
pay in full and discharge yourliabifies io the Bank apgregating Rs.39,27, 66457 Rs. Thirty Nine Lakh Twenty Seven Thousand Six
Hundred Sixty Four and paisa Fifty Seven only) as stalad in para 1 abova, within 80 days from the date of this notice. We further
give you notice that failing payment of the abowve amound with interest (8 the date of payment, we shall be free to exarcize all of any of
the righis under sub-saction (4) of section 13 of the said Act, which please node,

B. Pieaza note that. interestwill condinue to accree al the rates specified in para Tabove for each cradit facility untl paymentin full,

T, We invile your allenfion io sub-section 13 of Sechion 13 of the said Actin terms of which you are barred from fransferring any of the
socurad assels raferad b in para 1 above by way of sale, lease or olherwise folher than B e ordinary course of business). withoul
obtaining cur prior wiitien consent, We may add that non-compliance with the above provision contained in saction 13013) of the said
Al is an offence punishable undar section 29 of e Act,

. 'We further invite your attention to sub section (8) of section 13 of the said Act in terms of which you may redesm the
secured assets, if the amount of dues fogether with all costs, charges and expenses incurred by the Bank is tendered by
you, at any time before the date of publication of notice for public auctionfinviting quotations/tender (private treaty. Please
nofe that after publication of the notice as above, your right to redeem the secured assets will not be available.

9, Pleasa natg that this demand notic is withoud prejidice to and shall not be consirued as waiver of any ciher rights or remedies
whichwe may have, including without lnitation, the dghtiomake furthardemands i respect of sums owing 1o us.

Date:; 300852024 Place - Sabarantha

Dues, As per Demand notice Reserve Price
{Lagas Recovery mada after EMD and
tsuance of 137) demand notice] | Bid Increass Amount.
Pius. intarés! thare on
Re, 200,85,196.83 (Rs. Two Crorm | Ry 26 50 000(Rupees
E ity Eight Lac E 1Rk Five | Thine Crome Tenrdy i

Thousand ane Hurdesd Minsly S | La

& Eghty Thres Fama anly) &S on 58 W 1

11200232 + irvbosres! ol contraciual rale E;hl?lnhl:i..ﬁ:},‘mlul

and ofher gxpersss minim recovery | San Thoussnd anivl

{haraafier, # ary. Demand Nolloe s

pi gaction 1302) Disled: 38-11-2063 g!ﬂh‘"‘ .ﬂ' 1.00.0001-
! (HugeEE Dne (8T only]
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Chief Manager & Authorised Dificer
Bank of Baroda
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Edi= Chinf Manager & Awthorised Officer,
Bank of Baroda

Manavadar Branch (531421
Be Panchayat Building, Gandhi Chowk Manavadar
e-mail:ubin0531421 Zunionbankofindta. bank

HOTICE TO THE BEORROWER INFORMING ABCUT SALE (30 DAYE NOTICE)
RULE & {Z)'8 (6) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002
1 Thes Brooweer Mis Patel Nana Lal Gin Mill|Borrower )
Propréetor Late Mr. Manaukh Lal PreamjibhaiJasani
Suresy Mo, STTP, Station road, Manavadar, Junagadh Gujarat (362634

L Legsl Hewof Late Mr. Mansukh Lal Premjibhallasani
1. Mri. RekhabenDineshbhaiJasani 2. M. Aronaben and others

Falguni Band Shor

Vogi Dhrshan Socialy Bahind Akshiandbharm Mandir Rajikeof
uarat | T
ot gy 8 ETy ] '|.|I
Sub - Sale of propery belonging Lo Mis Paiel Nana Lal Ginn Mill{Borrower)
Proprictor Late. Mr. Mansukh Lal Prem)ibhaldasanilegal heirs of decoased
brz. Rekhaben Dineshbhal Jasani and Arunaben and Others for ealzation of
gmount due to Bank under the SECURITIZATION AND RECONSTRUCTION OF
FINAMCLAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ALCT
2007
Union Bank of India, Panchayal Bullding, Gandhi Chowk, Manavadar
JIJHHQ-H'I.I“ I62001the secured creditor, caused a demand notice dated on
02, 0l 20T Sumbisi abruction of Fearsi

Saschiony 1. ] e 1he SECur s an fed Hach

Axsets and Enforcement of Securty Inferasl Aot 2002, calling upon you o pay B
e within (e ima stipulated thomedn, Since vou falled o comply the said r B
athin fhe pencd stiputated. the Authonsed Oifscar, has taken poRsaEss ! s
ired asdals under Bechon 1304 b of the AGl read willh Hule § 7 8 of Secunty elroas!
reartsnl | ke a1 500 00
Wfiind ARIAG pORED ol \hee sacured aEsel. you Rave nol Daed e
WAy e 10 Bk A sach 11 INIEE BERCOME NmcaaRary 1o sl tha Doy rressd
a=1 hodding puldlic e=puclion afar S0 days from The dels of receipt of s
8 through online moda. Tha date and Hime of s-puction aksrg wilk ths Reser
i |t spmrty ard the detiils of [ saryice geovidar, in wihich [ha T
e SOt SREl Bl imTor B 10 v s iy
Thialore. i v DEy Ihe amounl dus D e Bank seng Wil subsegian
charpes and axpantad (ncumsd By Dank Delora e Ol |
I wlie 1 rofice, 1o Terhar sction shall be bssn for sala of e progety @
i ' PR YO proparty B Slpuiatacd insec, 1508 ol B sct

AN thet par! and parcel of Industrial Land and Hl.lllfllnq Eituated at B 5 No
SIT#Y. Biation Road . Manavadar, Junagadh [Gujaral) J6630A0maasenmg
arpa G103-00-00 Sg. Mir. In the name of Ms Patel Nana Lal Ginn Al Bounded as

follosws - Eant. - Goveinmanl Land Wesl. -Residential and Patel Ginnbng Ml
Morth Rosd pnd Bhagwan Ginnlng Mill Bowth:-Main Road and Gowl. Land
Place Junagach AUTHORISED OFFICER
Date 0004 2034
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Central Bank of India

BRANCH OFFICE : DHEBR ROAD SOUTH

APPENDIX - IV [See rule 8 (1)]
POSSESSION NOTICE (For Immovable Property)

Wheraas, The vndarsigned  baing the Authorized Officer of the Central Bank of
India, Dhebar Road Branch under the Securilization and Reconstrecton of Fmancial
Assets and Enforcemant of Securty InterestAct, 2002 (54 of 2002) and in exercise of
powers conferrad under section 13(12), r=ad with rule 3 of the Security Inferest
\Enforcement) Ruses, 2002 issued & demand nofice dated 22-02-2024, calfing upon
ihe Borrowers/Morigagors/iPartners/Guarantors 1. M5 Velocity Industries, 2.
Mayankbhal Mohanlal Vadhwana, 3. Ombhal Mayankbhal Vadhwana, 4.
Dharmikbhal Mayankbhal Vadhwana, 5 Mohanlal Dayabhal Vadhwana, 6.
Prabhaben Mohanlal Vadhwana lo repay the amount menbionad in the nolice baing
Rs, 61,80,360/- (Rupees Sixt One Lakh Eighty Nine Thousand Three Hundred
Sixty only} as on 22.02.2024 plus inferest thereon from 23.02,2024 within 60 days
from ihe dake of receipl of the said nofice.

The Borrowern'Guarantor'Pariners/Morgagor having faed to repay the amount
notice is hereby given o the BormowersiGuaraniorsfMortgagors -and the public in
ganeral that the undersigned has Laken Symbolic Possession of the propery
describad herein below in exercse of powers condarred on him/her under saclion 13(4)
of the said Act read with rube B of the Sacurity interes! (Enforcerment) Bules, 2002 an this
30h Day of April of the Year 2024,

The Borrower in particular and the public in general is hereby cautionsd not o be
deal with the movable/ Immovable assais and any dealings with the propertyies will be
subject bo the charge of the Central Bank of India, Debar Road Branch for an amount
Re. 61,89, 360/ (Rupees Sixt One Lakh Elghty Nine Thousand Three Hundred
Sixty only) as on 22.02. 2024 plus further interes! along with other charges. {Amaount
daposiad afler ssuing of Demand Natica UiSaction 13(2) has nof given affect)

The Borrgwer's attenbon is invited fo provisions of sub-section (B) of section 13 of
fheAct, in respect ofiime available, lo redeem i secured assels,

Description of the Immovable property

|Sr. | DESCRIPTION OF THE SECURED ASSETS! Dietails of Mortgaged
(Mo, IMMOVABLE PROPERTY! MOVAEBLE PROPERTY Deed’ Document
1 |Residential House Sg. Mt. 91-46, Tapubhavan Plol, Street | Mortgage Vide Deed

No. 1-E, B. 5. Mo, 308 P, City Survey Ward Mo, 715, Cily
Survey Wand Moo 4791, Swandnaravan Chowk, Opp.
Mirambhika Hostel, Rakol, Tal | Rakol, Dist. : Rajkot,
Guaral. admeasunng 31,46 5q, Mir, Property in the name
of Mr. Mohanlal Dayabhai Vadhwana & Mrz. Prabhaben
Mohanlal Vadhwana, Bounded by : East : 30.00 Feel
Road, West : Private Chal after others House, Naorth @ This
Plot paikss ofher House, South | olhess House

Date : 30-04-2024, Place : Rajkot  Sd/- Authorised Officer, Central Bank Of India

Mo, 1414 Dated
28.02 2022

Bank of Baroda
B = [T

E-mall-lawahm@bankofbaroda.com;

date & Time, EMD and Bid Increase Amount are mentioned balow
Name & address of
Borrower/s/Guarantor!s Total dues

Law Garden Branch, Bank of Baroda Tower,
Grownd Floos, Near Law Garden, Ahmecdatad-380 006,
Gujargl, India. Tel.No.: 078-26473111, 3112, 3115,

E-Auction Sale Notice for Sale of Immovable Azsets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
proviso to Rule B (8) of the Security Interest (Enforcement) Rules, 2002,

Motice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable properties

mortgaged/charged'hypothecated to Bank of Baroda, the Secured Creditor, the Physical Possession of which has been taken by the Authorised
Officer of Bank of Barada, Secured Craditor, will be sold on “As is where is”, “As is what is", and “Whatever there is" without recourse basis on

27th May, 2024 for recovery of below mentioned account/s. The details of Borrower/s/Guarantor/s/Secured Asset/s/Dues/Reserve Price/e-Auction

1 Mr. Jay Rs, 2147 611,87 All that piece and parcel of Residential Flat No. D701 sifuated .
Rupeshkumar Trivedi (Rupees Twenty al Mon Agriculture land bearing Revenue Survey No. 35814, TP Scheme Reserve Price:
and Mrs. Bhakti Three Lakhs Ne, 53, Final Plat No, 10771, Adm, 6844 Sq Mirs, Paiki 241601 Sq Mirs, Rs. 23,689,000/
Jay Trivedi Forty Saven on which Dhwani (lsangur) Co. Operative Housing Sociely Lid. is
Thousand sifuated scheme known as Dhwani Heights situated in which Block EMD:
1 Ma. O, Tt Floor, Adm. 21,18 5q Mirs. in the preseni land of Mouje-issnpur,
Emi:;'l-l;lzd;;w Taluka-Maninagar, I:Iis.tri;':--“-ll'lmeda:hal:l and Sub Distrct-Ahmedabad-5 Rs. 2,38,300/-
Seven Paise] (Marol) P Code-382443 in the name of Mr. Jay Rupeshkumar
Trivedi and Mrs. Bhakti Jay Trivedi and bounded as follows ; Bid Inc.:
East : Passage & Flal No. D706, West | Sociely Road, North ; Flat Mo, Rs. 25,000/
D702, South : Margn Space

SALE NOTICE FOR SALE OF
IMMOVABLE PROPERTIES

"APPENTHE- IV-A [Ses proviso to Rule & (§)]"

Reserve Price EMD &
Bid Increase Amount

Description of Properties

 Date of Auction : 27.05.2024 -

Date : 05.05.2024 | Place : Ahmedabad

Time of Auction : 02:00PM to 6:00 PM
= Status of Possession : Physical Possession -
for bidders : 20.05.2024 from 11:00 AM to 02:00PM (by taking prior appointment)

For detailed terms and conditions of sale, please refer to the link provided in https://www.bankofbaroda.in/e-auction.htm and https:/fibapi.in.
Also, prospective bidders may contact the authorized officer Mrs. Jyoti Sanadhya, Chief Manager, Law Garden, Ahmedabad Mob. No.
9978446531 (GST/TDS as per Government Rules applicable shall be payable by purchaser on sale of Movable/ Immovable Assets.)

Date and Time of Visit of Property

Sd/- Authorized Officer. BANK OF BARCDA

"- -'.
a4

financialexp.epapr.in
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. Ahmedabad
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